- CENTRAL ADMINISTRATIVE' TRIBUNAL o N
PO ~  GUWAHATI BENCH o o
SR R GUWAHA’I‘IOS » -

(DESTRUCTION OF RECORD RULES 1990)

INDEX

Orders Sheewﬂ l ({/;(00" ng' ...to ""’“; vovesn

- JudgmentIOrder dtd. 2%/, 0.1,]ﬂoq,g,,,,,.pg,',,,,,,.Lm/"_mto,a yw/,sw

. D-"‘

2 .00‘0.0 spgeseeee
3. Judgment &. Order dtd crvennnnennnnn Received from H. C/ Supreme Court
4

OB P10 A

. A‘SL,"E{P/‘M.P.,'......'.....'*......';.I...'=.....I.‘."..'.‘...‘~‘.;;f ..... oo PBuresesvecars cessesneetOuicinensaisnnnnnnes
6. RA/C';P«.' .............................................. SN S

7, W.S...._ ....................

8 Rejomder. ..... verssessssiens ) 3 FRR cernrinsenstOuiienennnannisenns

900000000 Pg ooooooo s00000b00ts0e 60t0¢ooo_n'unutooonooo

gReply eseerensenes PgervrrrssinsrssssssssntOunssmssnnrssenss

1'10 Any other Papers..l..;....,A..'..-..'..'. ......... Pgto -

: .11 Memo of Appearance......-.._.'.f.-. '

B - ‘, I . . )
oooooo 00000000000060000000 0000080000000 00Te00s000000000000000000

12, Addmonal Afﬁdav1t.........;........;.'..-. ..... vesviisnnsitosies

6 K ...0"..l0'0.".'.OO'O‘....CO"..."...

) -{""'_13 Wntten Argumcnts sessssssnsiuasoiiaine

" 14 Amendement Reply by Respondents i

S0 N a0as NN IR iseeesrenscessecsitee

1.00.--0061001 0 setsresvecisnie

:, ' .'15 Amendment Reply ﬁled by the Apphcant ........ -;I».'.. '

16 Counter Reply

oooooooooo ,:0-.ooooqcb-ovo.lv;ir-nd(ooioncb]yjaoooooc Fedrseviesisesnsneeete

.ok ... ... . SECTIONOFFICER (Judl)

&




£
!
i .""%‘ g
—‘~:.
: i
: .
X
S
2
< ~

5
|

FORM NO. 4
(SEE'RULE 12 )
CENTRAL . ALMINISTRATIVE  TRIBUNAL
GUWAHATI  BENCH,

CabER SHEET

Ore.App/ Misc FotpsSen Fetrr/ Hm-,“ jng_ljp

[l (J.z

ST N Ve e

Ne Aoplicm £(S) ,mﬁﬁ:Oﬁm\@ck WfQTAn7\0VL, : L
Name of +tke Respordent’s). N0 " QW

T e o s

2z
M
my
@)
[
4
3
(i\
s

ACvocate for the Aoohcant /i M. (VL@')‘WMCQG‘/‘ \‘0 ﬁ n‘i@“'\/‘k“\
Counsel for the Railway/ C.G.5.C.~

OFF1CE 1 "'*“m*m*“~“%-;~"~v~““~~w-ij~~f~“-“m*“~““"“**ﬁ*""*“
j{ : “ff, OT E | DaTte 4 ORDER OF THE TRIBUWNAL
e e -*--*z~-=----—_—:-rf-~—- e T T e £ 2 2 e e e e AT . .._- TS WS S o s e P T S e et

) ?

EHIN HDDHCHUGN 1A o ? ; .

. . e . ?

form but not . Ut 23.1.2004 , Present: Hon'ble Shri Bharat Bhusan,
L TS o N T ) Member (J)

MCdﬂ ey CF { ‘ Hon'ble Shri K.V. Prahladan,
cfor Poon., posited ' ~+  Member (A). ,

vide 1PC/B N : '

Dated .. Heard the 1learned counsel
- for the parties. Orders passed

1 separately.’

O&PMW

Member Member (J)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.l4 of 2004

' Date of decision: This the 23rd day of January 2004

(At Admisstion Stage)

The Hon'ble Shri Bharat Bhusan, Judicial Member

The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Pramod Kumar
S/o Shri Jagat Kumar
Village: Balisatra, Via Sanekuchi,

P.0.- Balisatra, P.S. Rangia,
District- Kamrup, Assam

By AdvocatesMr A.M. Mazumdar and
Mr M.R. Hazarika.

«+se.-.Applicant

- versus -

1. The Union of India represented the
Secretary to the Government of India,
Ministry of Communication (Post & Telegraph)
New Delh.

2. The Chief Post Master General,

N.E. Circle,
Shillong.

3. The Director of Postal Services Nagaland,
Kohima.

4. The Senior Superintendent of Post Offices,
Kohima Division, Nagaland.

5. The Post Master,

Kohima Head Post Office,
Nagaland, Kohima.

6. The Chairman,
Respective Circle Selection Committee

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

.....Respondents

OR DER (ORAL)

BHARAT BHUSAN, MEMBER (J)

The applicant seeks appointment on compassionate

grounds. The case of the applicant is that his father,

Shri Jagat Kumar was an employee of the Postal Department

and was released from service on medical grounds on

8.12.2000. On that ground,the applicant seeks appointment

on compassionate grounds.

It is stated on behalf of the

L



NKM

applicant thét the pfgension of his father is very meagre,
so it is not posible for them to maintain their family and
that none of his sisters are the earning members and he
too is unemployed. He has particularly brought to our
notice the fact that during mid of the year 2000 while
returning to Kohima Head Post Office after collecting cash
of Rs.39,000/- from Monkhola Sub Post Office and Kohima
P.W.D. Sub Post Office, his father who was an employee of
the Postal Department was attacked by miscreants and after

being severely wounded and looted of the cash, his father
was thrown from the top of a hillock and as a result
though his father survived he was maimed and Q?ame
invalid. This is the main ground for seeking the
compassionate appointment. He contends that a
representétion dated 9.12.2001 had been made to the Chief
Post Master General, N.E. Circle, Shillong, but the same
has, so far remained unanswered. He further submits that
he had ;pproached the Hon'ble Gauhati High Court for the
relief but the Hon'ble High Court has directed him to
approach the appropriate forum i.e. the Central .
Administrative Tribunal. Consequently, he has approached

this Tribunal.

2. Since the representation has rémained pending so
far, in our view it would bé in the fitness of things if -
the respondents are directed to dispose of the
representation within a period of fifteen days from today
by passing a speaking and reasoned order. The respondents

are accordingly directed.

3. The O0.A. thus stands disposed of.

4. Copy of the order may be given to the learned counsel

for the parties.

OB Do dem 69\

( K. V. PRAHLADAN ) ( BHARAT BHUSAN )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL

gg;g"vg y«.—l";,; Sinn e,

s3 (GIWAHATI BENGH

o g " i .
Original Applicatié’h"tég}%q3 /2004,

Sri Pramod Kumar

‘ Vs i
U#O/I, & Orsd

Annéxure -1A

Annexure = 1 B
Annexure = 2

Annexure = 3 
Annexurg -4
Ahnexure -5
Annexure = 6

Annexure = 7

RO WWEE _
Guwanaotl Bench 4. . Applicant,

et

i j ofRespOndentSﬁ

- Synopsis -

- HJSJLJCS pass certificate.
- 0,B,C} Gertificate.

- Offjcial nsion/GH=1

Qifieiol Jettor No R/ Ipuglid pengdon/Gii-1
Nagaland, Kohima.udated 2,11,2000,

- Medical Certificate for invalid pension
passed on behalf of the petitioner's
father, ° ' :

=~ An Order passed by the Director of Postal
Service, Nagaland, Kohima dated 21.12,2000
vide Memo No,’ B2/Invalid pension/CHel.

- Part-I, Part-II and Part-III form submitted

by the applicant for consideration fkof
appointment on compassionate ground,

- Representation submitted to Chief Post

Master General, N.E, Circle, Shillon
dated 9.,12.2002, ’ g

- Certified copy of the High Court Qrders
dated 9,12.2003. :

Filed by

.M VIQMW

Advocate
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: : ! _ 004*33\\\\: 600 .
. . . _ : - \~::‘\__.,::\\ ~
Sri Pramod Kumar | J 4 & Applicanty
Vs - | - 4
Union of India & Ors? & & Jd Respondents3
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Filed By
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N ‘THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATIBENCH

ﬁ GUWAHATIL
| Original Application No. /2004,
|
Be%tw een: ' Shri Pramod Kumar, age 28 vers.

|

|

|

"- | , - Bf0. Shri Jagat Kumar of

| Vill: Balisatra. Via Senekuchi
PO Bahsatra

P.G. Kangia’

Dhstrict Kamrup: Assam.

Applicant..

~AND-

' The Union of India represented by

| i. Secretary to the Govt of Indie Ministry
of Communication (Post & Telegraph)

2. Chief Post Master General, N.E. Circle,

| Shillong —783001.

: 3. Director of Postal Services Nagaland, -
Kohima- 797001.

4, Senior Superintendent of Post Officers,

Kohimea Division, Nagaland. AN

&, Post Master, Kohima Head Post Office,
Magaland, Kohima, -797001

8. Chairman, Respective Circle Selection -
Committee.

wow-_Respondents.

v Prosved_ Lol
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DETAILS OF THE APPLICATION

!

i.  Particulars of the order against which the application is made:

This application is made against the following orders.

1.1. Memo No. B2 / Invalid pension / Ch-1, dated Kohima the o

of
Movember 2000 addressed to the Director Health Service,
Nagaland, Kohima-797001 and & copy of which was also seryed
uponh the petitioners father.
1.2. Form for Medical certificate for invalid pension signed by the
‘ Chairman of other members of the Medical Board on 8-12-2000.
1.3. Memo No. BZ/Invalid pension/ch-1, Dated Kohima the 21-12-
- 2000 retiring the petitioners father on invalidation ground with
effect from 8-12-2000 signed by the Director of postal Services,
: Nagaland Kochima-1.
‘1.4, Letter No. Bl / 32 / R / Pt dated 27-7-2002 which has been
forwarded by the Supdt. of Pez, Kohima for appointment of the
petitioner on compassicnate ground.
1.5, Representation submitted to the chief Post Master General, N.E.
Circle, Shillong-793001 dated 9% December 2002 by the

petitioners father io appoint the petitioner on compassionate

ground.

2. Jurisdiction of the Tribunal.

The applicant states that the subject matter of this
application for which the applicant wants redressal is within the

Jurisdiction of the Hon'ble Tribunal

Contd/.. ..
Sres Prwwrmg( "ZECVN
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4. Limitation
The spplicant states that instant application filed by the

applicant before this Hon'ble Tribunal is within the time.

4. Faris of the case!

Facte of the case are as follows!

4.1, That the applicant is a citizen of India and a permanent residentof
the aforeseid address and as such as a citizen of India, he is”
entitled to all the rights and privileges enshrined in the

Constitution of India.

4.2. That the applicant before your Lordship, who belongs to OBC as .
| recognized by the Govt. of Assem, who has passed his
Matriculation/H.S.L.C. Examinaticn in the vear 1895 is the eldest |
son of Sri Jagat Kumar, who was compulsorily retired on medical . 2
ground while serving as a O/S cash at Kohima Head Post Office. in
the district of Kohima, Nagaland. At the time when the petitioner’s
father was compulsorily retired his age was 54 years 4 months
and 22 days considering his date of birth as per official record as -
27/07/48, further more , Sri Jagat Kumar epplitant’s father has a
»  family consisting of himself and other six members as his wife,

theres sons and two daughters,

Photocopy  of  the  applicants . -
matriculation certificate is annexed

herewith and marked as Annexure—1.
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4.3. That the applicant further begs to state that his father Sri Jagat

4.4

Kumar Joined service in Kohima Head Post Office on 18%

December 1965 as a Postman at the age of approximately 19

vears and subseguently he was promoted on 1972 as Mail Officer

and has been rendering his services satisiactorily as O/S cash il
the date of 08~12-2000 when he was retired on medical ground
and has been receiving invalid pension. Since his date of
compulsory retirement on medical ground he had completed

approximately 35 years of service life.

For that the apphcant thinks that 1t is pertinent 1o mention

herevith that, while on service, during mid of the year 2000,

While returning to Kohima head Post Office after collecting cash-

of Rs, 39,000.00, from Monkhola Sub Post Office and Kohima

P.W.D. Sub Post Office, he was attacked by miscreants and after

being severely wounded and looted of the cash, he was thrown
from the top of the hillock and as a result though he survived he
was maimed and became invalid. Thereupon, F.LR. lodged by the
authority of the Post Office and he was admitted in the hospital by
the siaff of the Post Office,
.

That, there.afirér, on an application for compuilsorily retirement and
invalid pension, as he was unable to perform his dittoes after the
shove mentioned incident, the then Director of Postal Services,
Nagaland, Kihima requested the Director Health Services,

Nagaland, Kohima to constitute & Medical Board and to examine

the official {Jagat Kumar) and to give its findings as to whether he

is fit to remsain in service or not.

Contd/....

Sre fm»moock VET AN
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4.5

Furthermore, the findings of the Board was to be given if

form-23 for Medical certificate which was enclosed.

A photocopy of the official letter No,
BInvalid pension/CH-1 by the

Director of  Postal Services,

Nagaland, Kohima addressed to the
TDirector Heelth Services, Nagaland,
Kohima is annexed herewith and

marked as Annexure—2.

That, there upon, on a careful examinstion of Jagat Kumar

applicants father by the Medical Board constituted by and

including the Civil Surgeon, /M.O. Kohima District and opinion

which is as follows -

“We consider he is suffering from freguent seizure attack to

be completely and permanently incapacitated for further service

of any kind for in the Department to which he belongs) in
consequence of (here state disease or cause). His incapacity does
' )

not appear o us to have been caused by irregular or intemperate

habits,

H/O. Head injury presently suffering from seizure Actor off :

and on (Based on history) Hence, we consider him io be

completely and permanently incapacitated for further service,”

The said form of Medical Certificate for invelid pension was

signed by the Chairman of the Board who is also the Civil

Siea Ppowecl el



-/ Surgeon, Kohima District, Nagaland and other members

constituting the Board.,

A photocopy of the said for Medical
Certificate for invalid pension passed
on behalf of the petiticner’s father is
annexed herewith and marked as

Annexure 3.

That, the applicant begs fo state that, thereafter his father
was retired on Medical ground of invalidity 1o resume duties and
with effect from 08-12-2000 and thereafter was silotted invalid
pension and as per the revised scale is getting an monthly invalid

pension amounting to Ks. 2,700.00.

A photocopy of such an order passed e
by Director of postal services,
Nagaland, Kohima is annexed

herewith and marked asAnnexure-4.

4.8, That, the applicant begs io state that the péns*icm was hardly
anough to maintain their family as the lion's share of it was spent o
on his father's medication end he applied for appointment on :
compassionate gro Qnd as there was a provision for dependents of | |
Central Government servant compulsorily retired on Médical
ground before the attaining the age of 60 years and such provision . ,
for compassionate appointment can be made up o 5% of direct

recruitment vacancies.

o Contd/....

< Proomrecl Kesmon,




4.7, " That the applicant following the due procedure of the mode of

4.8 |

- submitted a representation on 27/07/02 1o the Director of Postal

?

“applying for compassionate ground, filled up the necessary forms
- and submitted the same to the office of the Director of Postal
Services, Nagaland, Kohima. In this regard it is needless to say
_that the petitioner had submitted the Pari-1, Part-1l and Pari-1ii

forms in the year 2001,

Photocopies of Part-l, Part-1I, &

Part-1Il forms are enclosed herevsith

and marked asApnexure-5 series.

- That the applicant begs to state that, thereafter despite several

reminders by himself as well as his father his case has been lying

unattended and has not yet been disposed off.

That the applicant beg to state that his father Sri Jagat Kumar had

- Services, Nagaland, Kohima and it was addressed to the Chief

- Postmaster General, N.E. Circle, Shillong -793001. The said

representation  was processed and forwarded by the

Superintendent of Post, Head Quarier, Kihinla, vide divisionsal
~ Cffice letter No. B1/32/R/FPt dated 27/07/02 but is yet to be
disposed off by the office of the Chief Postmaster Gensral, N.E,

- Circle, Shillong.

- representation, thought this time directly to the Chief Posimaster
~ General, N.E. Circle, Shillong-793001 on 9® of December 2002

:';. That the Applicant states that his {ather had vet submitted another
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for appointing his son on compassionate ground, but it has almost

been a year since then, and is yet to be disposed off.

A photocopy of the said

representation submitted to the Chief

Post Master General, N.E. Circle,

Shillong-1 on 9% December 2002
praying for appointment of his son en

compassichate ground is annexed

herewith and marked asAnnexure-56. '

That the petitioner begs to state that there is a post of Postal
Assistant {instant P.A.) and three posts of Postman are lying
vacant &t the disposal of Respondent No. 2 and 3 and for

appointment in which the petitioner is qualified.

That, the petitioner begs to submit that the appointment to the

dependants of the person who *retire on medical ground is io

ensure that the family of such a central Government Servant, does

not suffer from extreme financial difficulties and such
unemployment ig to be provided to one of thé dependants of the

Central Government only if there is no other member of the family

already in the employment of the state Governmem‘. or the Central

Government ot corporations, undertakings or such other bodies of

the Central Government. The sole intention is to ensure that the

family gets the benefit of having at least one salaried person

subject 1o the guslification, availsbility of service of the:

appropriate category and having record to the Koster Pomnt,

educational quealification, age, ete.

Conmd/....
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The petitioner further submitted that inspite of qualifying all .
the basics as mentioned above, his prayer for appointment on
compassionate ground has been turned down over the last 3 |
years, as there is a Rule that compassionate appointment of
dependents of Central Govi. servant retired compulsorily on’
medical ground should made within three years and this limitation
period of three {3) years shall expire on 09- 12-03 and as such, is .

now fit case to be interfered by this Hon'ble Forum.

That the petitioner further begs to submit that the scheme

*sompassionate appointment” itséif is aimed o give immediate
relief and solace to the family to save them from immediate refief .
and solace to the family to save them from immediate financial
crisie faced on the sudden and untimely retirement of the ‘bread

wmner,

Thus the benefit of appointment on compassionate gr_ou.nd
under “retirement on medical ground before attaining the age of
55 years” should have been made available to the petitioner in
accordance with the terms and conditions ‘.m.d down in the said

scheme whereby 5% of the post are reserved on the said ground.

That the petitioner states that despite his financial constraints, all

these vears since 08-12-2000, he had heen frustrated with his

efforts and felt let down as because he had demanded justice but

the ssme has been denied to him and the seid representation is

ving unattended if in the office of the post Master General, N.E.

Circle, Shillong-1.



5.4

10

GROUND FOR RELIEF WITH LEGAL PROVISIONS.

For that the, compassionate appointment is applicable to the

applicant as his father had retired on medical ground before

" attaining the age of 55 vears {87 vears in the case of group D

officials)

For that the word "Dependent” does include son/daughter, for the

purpese of appointment on medica} ground.

For, that the minimum age limit may be relaxed whenever
necessary, though the applicant has not crossed the age of 28
years.

For that the applicant belongs to OBC & as such to be adjusted in

the recruitment roster against the appropriate category.

DETAILS OF THE REMEDY EXHAUSTED

That the applicants father had submitted a representation
dated 9% December 2002 to appoint the applicant on
compassionate ground to dispose off ‘the official letter No.

B1/39/R/Pt dated 27-7-2002. ’

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT.

. The matter was moved before the Hon'ble Gauhati High

Cowrt on 9-12-03 and same has been disposed off with a

direction o file it before the appropriate court (Forum) / Tribunal.

Contd/.. ..

\?
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Now, the applicant declares that the matter regarding which
the application is made is not pending in any other court of law or

! any cther authority or in any other Bench of the Tribunal.

'8, RELIEF SCUGHT.

In view of the fact mentioned in paragraph-4 the applicant
orays for the following relief,
f 8.1 For issuing & direction, that the applicant be appointed to either of
the vacant post of personal assistant {in short, PA) or as postman
within a period which your Lordships deem fit.

For such further and other reliefs as to this Hon'ble Tribunal may

o9
AW

deem fit & proper under facts and circumstances of the Case and !

in the interest of justice.
2, That this application has been filed through Advocate.

9. DETAILS OF ENUOSURES

10.1 H.S.L.C. pass certificate Annsxure-lA Page No. - 13
10.2 0.B.C. Certificate Annexure—iB. ’ Page No.~ 14
‘19.3 Cffice Memo No. B2/ Invalid pension /Ch-1 dated 2-11-2000
Annexure~2. Page No.— 15
104 Medical form for Invalid form. Annexure-3. Page No.- 16

10.5 Memo No. B2/Invalid pension /Ch-1 dated Kohima 21-1%2- 2000
Annexure—4. Page No.- 1%

108 Part LI, 11 form submitted by the applicant for consideration of
appointment on compassionate ground. Annexure—5H series.

Page No.- 18 @2@

Contd/ ...

g ! L’“ P\‘.L\S\‘“‘(’)CL W"M



12

¥

10.7 ::;Cepy of representation submitted to chief Post Master General,
" ({N.E. Circle. Shillong~ 793001, Annexure-8. = PageNo- RI1-=%%
1G.8 . Certified copy of the High Court Orders Annexure~7. Page No.- 23-R2 %

VERIFICATION

I, Shri Pramod Kumar, son of Shri Jagal Kumar, resident of
_ Village Balisatra, via senekuchi, P.O. Balisotra, F.S. Rangia district |
" Kamrup, Assam aged sbout 28 years, do hereby verify that the -
~ centents from paragraphs 1 to 10 of the above application are true

1o my knowledge and | have not suppressed any material facts,

I sign this verification on this 21%+ day of Dec. ‘Z{)Cfél L

Sreipreameck Wanmay
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ANNEXURE -2

DEPARTMENT OF POSTS:INDIA
OFFICE OF THE DIRECTOR OFPOSTAL SERVICES
HAGALAND: KOHIMA- 797001
| No. B2/Invalid pension/Ch -1
ptd, Kohima the 2.11.0q

ro,
The Director Health sarvices
Nagaland, Kohima- 797001
sub:- Medical Exanination for Invalid pension.
8ir, | , |
shri Jagat Kumar 0/S cash kuhima Head -Post office has
applied for invalid pension on Medical - ground. It is,
therefore, requested that a medical board may kin@ly be
constituted to examlne the official and glve its findings
as to whether he is flt to remain in service or not.
The finding of the poard may kindly be 'given inform-23
for medical certificate which is enclosed. As per official

record his date of pirth is 20.7.46.

Yours faithfully,
(F.P. So0lo)
Director of ®ostal Sarvices
Nagaland, Kohima~797001

Copy to:-
1. shri Jagat Kumarl o/s cash Kohima HO. w.r.t. his
applicatlon dtd. 1.11.00, he is requested to appear before

the medical board as and when called for.

ybﬁ// rz;;;;x/ (F.P. Solo)

pirector of postal Services

Nagaland Kohima-797001
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ANNEXURE-4

DEPARTMENT OF POSTS:INDIA
OFFICE OF THE DIRECTOR OFFOSTAL SERVICES
NAGALAND KOHIMA- 797001
No. B2/Invalid pension/Ch-1
Dtd, Kohima the 21.12.00

shri Jagat Kumar O/8 cash Kuhima 1O is hercby permitted-toTan
retire on Invalidation grbund with effect from 8.12.00.

(F.P. Solo)
Director of Postal Services
Nagaiand, Kohima-797001
Copy to:- ‘
1. The Postmastaer, Kohima H0O> for $nformation andg n/action1J_. ——
2. The Budget Section Divisional Office, X¥chima  for
information and n/action ((I) one M.C., enclosed. )

3. Shri Jagat Kumar O/S Cash Kohima HO

4. Spare.
(F.P. Solo)
Director of Postal Services
Nagaland Kohima-79¢7001
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The ‘Chmf Postmaster Coneral,
MNeFa Clxcle, <nillonp~79300t.
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IN THE MATTER OF

gri Pramod Kumar,

sri Jagat Kumar,

age 28 years,

vill.- Balisatra via
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. | %

ganekuchi, P.oO. Balisatra P.S.

Rangia, Dist. Kamrup, A3sam.

o Petitioner.

Versus
The Union of India, represented by:-
1. secretary to the Govt. of
India Post and Telegraph Dept., New
Delhi.
2. chief Post master General,
North East Circle, Shillong-793001.
3. Director of Postal Services,
Nagaland, Kohima, -797001.
4. post Master, Kohima Head Post
Office, Nagaland, Kohima,-797001.

O Respondent
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9.12.03 HELFPORE

HON*RLE MR, JUSTICE B.".3HAR . 4A .
Heard the learned counsel for

the parties,.

This writ petition has been filed
\aking § prayer for compassivnate appointment
he fatller of the petitioner was an employee

£ the postal denartment who was released

o « WD & DD S~

'om senvice on medical ground on 8.12.2000,
‘fhe petiltioner seeks for his appointment
n the mostal department,

| N

The matter relates to recruitment
dzthe petitioner in the postal department,

ad
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Noting by Officer or Seril Dane Office notes, reports, orders or proceedings
£;’\d\}:m:'\lc No. with signature
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In view of|the provisions of ¢ A.T. Act,1985.
and| the lay laid down in L.Chandrakumar s

. case reported in 1997( 1) GLT)}this court

: 1s pot inclined to entertain 1:}129 writ
petiition af this stage. The petitioner may
approach the appropriate forum C.A.T.

if Bo advided,

This writ petition stands disnosed of.
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